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Offer of units at Rs. 10 each during the New Fund Offer 
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Mutual Fund:    IIFL MUTUAL FUND  

Asset Management Company:   India Infoline Asset Management Company Ltd. 

Trustee Company:  India Infoline Trustee Company Ltd. 
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th
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The particulars of the Schemes have been prepared in accordance with the Securities and Exchange Board of India (Mutual 

Funds) Regulations 1996, (herein after referred to as SEBI (MF) Regulations) as amended till date, and filed with SEBI, along 

with a Due Diligence Certificate from the AMC. The units being offered for public subscription have not been approved or 

recommended by SEBI nor has SEBI certified the accuracy or adequacy of the Scheme Information Document (SID). 

The SID sets forth concisely the information about the Schemes that a prospective investor ought to know before investing. 

Before investing, investors should also ascertain about any further changes to this SID after the date of this Document from the 

Mutual Fund / Investor Service Centres / Website / Distributors or Brokers. Please retain this document for future reference.  

The investors are advised to refer to the Statement of Additional Information (SAI) for details of IIFL Mutual Fund, Tax and 

Legal issues and general information on www.iiflmf.com 

SAI is incorporated by reference (is legally a part of the SID). For a free copy of the current SAI, please contact your nearest 

Investor Service Centre or log on to our website (www.iiflmf.com).  

The SID should be read in conjunction with the SAI and not in isolation. 

This SID is dated ________________ 
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HIGHLIGHTS/SUMMARY OF THE SCHEME  

Name of the Scheme IIFL Fixed Maturity Plan–Series 11 &12 

Type of the Scheme Close ended income scheme  

Tenure of the scheme The tenure of the scheme will be ____________ (80 to 1200) days [actual tenure will be decided at 
the time of launch of the respective Series under the Scheme], from the date of allotment of units. 
The Scheme will be fully redeemed / wound up at the end of the tenure of the scheme. In case the 
Maturity date or payout date happens to be a non-business day then the applicable NAV for 
redemptions and switch out shall be calculated immediately on the next business day. 

Investment Objective The investment objective of the Scheme is to generate returns through investments in debt and 
money market instruments, maturing on or before maturity of the scheme. There is no assurance 
that the investment objective of the Scheme will be achieved.  

Liquidity The Units cannot be redeemed by the investors directly with the Mutual Fund until the maturity of 
the Scheme. However, investors who wish to exit/redeem before the maturity date may do so 
through stock exchange mode, if they have opted to hold Units in a demat form, by mentioning their 
demat details on the NFO application form. The units of the Scheme will be listed and available for 
trading on National Stock Exchange and Investors can buy/sell units of the Scheme in lot of 1 unit 
and in multiples thereof.  Investors holding units in demat mode can purchase and sell Units on a 
continuous basis on Stock Exchange during the trading hours like any other publicly traded stock, 
until the date of issue of notice by the AMC for fixing the record date for determining the Unit 
holders for the purpose of redemption of Units on Maturity / Final Redemption date. The trading of 
Units on Stock Exchange will automatically get suspended from the effective date mentioned in the 
said notice. 

Benchmark  The Benchmark Index for the scheme shall be as follows: 

If Tenure of the Scheme is up to 91 Days tenor the benchmark will be CRISIL Liquid Fund Index. 

If the Tenure of the Scheme is from 92 Days to 1095 Days the benchmark will be CRISIL Short Term 

Bond Fund Index. 

If the Tenure of the Scheme is from 1096 Days to 1200 Days the benchmark will be CRISIL Composite 
Bond Fund Index. 

Transparency/NAV 
disclosure 

 

The NAV will be calculated by the AMC for each Business Day and published in at least 2 
newspapers. The first NAV shall be calculated and declared within 5 business days from the date of 
allotment. 
 
The AMC will update the NAVs on AMFI website www.amfiindia.com before 9.00 p.m. on every 
business day and also on its website (www.iiflmf.com). In case of any delay, in uploading of NAV on 
AMFI Website, the reasons for such delay would be explained to AMFI in writing. If the NAV is not 
available before the commencement of Business Hours on the following day due to any reason, the 
Mutual Fund shall issue a press release giving reasons and explaining when the Mutual Fund would 
be able to publish the NAV.  
 
The AMC shall within one month from the close of each half year, shall host a soft copy of 
unaudited financial results on its website and shall publish an advertisement disclosing the hosting 
of such financial results in the newspapers and also communicate portfolio of Scheme’s on a half 
yearly basis to the unitholders directly or through the publications or as may be prescribed under 
the Regulations from time to time.  

The AMC will dispatch Annual reports of the respective Schemes within the stipulated period as 

required under the Regulations. 

New Fund offer Price Rs. 10 per unit.  

Load Structure Entry Load: Not applicable  

http://www.amfiindia/
http://www.iiflmf.com/
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In terms of SEBI Circular No. SEBI/IMD/CIR No. 4/168230/09 dated June 30, 2009, no entry load will 
be charged on purchase / additional purchase / switch-in. The upfront commission, if any, on 
investment made by the investor shall be paid by the investor directly to the Distributor, based on 
his assessment of various factors including the service rendered by the Distributor.  

Exit Load: Not applicable 

The Units cannot be directly redeemed with the Mutual Fund till the Maturity Date as the Units will 
be listed on the Stock Exchanges.   

Plan / Option 
Available  

PLAN: 

Regular Plan and Direct Plan  

OPTION: 

The Scheme has the following Options under each of the above plans : 

Growth and Dividend Payout 

Dividend will be declared subject to availability and adequacy of distributable surplus.  

Default Plan / Option: If the applicant does not indicate the choice of Plan / Option in the Application 
Form, the Fund accepts the application as being for Direct Plan / Growth Option. 

The Regular Plan and Direct Plan including all options there under will have a common portfolio of 
investments.  
If the application is received incomplete with respect to not selecting Regular/Direct Plan, the 
application will be processed as under: 

Broker Code mentioned 
by the investor 

Plan mentioned by the 
investor 

Default Plan to be 
captured 

Not mentioned Not mentioned Direct Plan 

Not mentioned Direct Direct Plan 

Not mentioned Regular Direct Plan 

Mentioned Direct Direct Plan 

Direct Not Mentioned Direct Plan 

Direct Regular Direct Plan 

Mentioned Regular Regular Plan 

Mentioned Not Mentioned Regular Plan 

In cases of wrong/ invalid/ incomplete ARN codes mentioned on the application form, the application 
shall be processed under Regular Plan. The AMC shall contact and obtain the correct ARN code within 
30 calendar days of the receipt of the application form from the investor/ distributor. In case, the 
correct code is not received within 30 calendar days, the AMC shall reprocess the transaction under 
Direct Plan from the date of application without any exit load. 

Minimum Application 
Amount  

Rs. 5000/- and in multiples of Re. 1/- thereof.  

Cost of trading on the 
Exchange 

Investor will have to bear the cost of brokerage and other applicable statutory levies eg, Securities 
Transaction Tax, if any, etc. when the units are bought or sold on the stock exchange. 

Dematerialization Unit holders are given an option to hold the units in demat form in addition to account statement as 
per current practice.  

The Unit holders intending to hold/trade the units the units in Demat form are required to have a 
beneficiary account with the Depository Participant (DP) (registered with NSDL / CDSL) and will be 
required to indicate in the application the DP's name, DP ID Number and the beneficiary account 
number of the applicant with the DP. In case Unit holders do not provide their Demat Account 
details, an Account Statement shall be sent to them. Such unit holders will not be able to trade on 
the stock exchange.  

The Unit holders are requested to fill in their demat account details in the space provided for the 
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same in Key Information Memorandum (KIM) and application forms 

Application  
Supported By Blocked 
(ASBA) 

Investors may apply through the ASBA facility during the NFO period of the Scheme by filling in the 
ASBA form and submitting the same to selected Self Certified Syndicate Banks (SCSBs) which are 
registered with SEBI for offering the ASBA facility, which in turn will block the amount in the account 
as per the authority contained in the ASBA form, and undertake other tasks as per the procedure 
specified therein. Investors are also requested to check with their respective Banks for details 
regarding application through ASBA mode. The list of SCSBs are available on SEBI website 
www.sebi.gov.in.and also on the website of the stock exchanges 

Transfer of Units Units held by way of an Account Statement cannot be transferred. 

Units held in Demat form are transferable in accordance with the provisions of The Depositories Act, 
SEBI (Depositories and Participants) Regulations, and Bye laws and business rules of depositories. 

http://www.sebi.gov.in.and/


 

6 

 

I. INTRODUCTION 

A. RISK FACTORS 

Standard Risk Factors: 

 Investment in Mutual Fund Units involves investment risks such as trading volumes, settlement risk, liquidity risk, default 

risk including the possible loss of principal. 

 As the price/value/interest rates of the securities in which the Scheme invests fluctuates, the value of your investment in 

the Scheme may go up or down. The value of investment in the scheme may be affected, by change in the market, 

interest rates, and change in credit rating, trading volumes, and settlement period and transfer procedures. The NAV is 

also exposed to Price/Interest Rate Risk and credit risk and may be affected inter-alia by the government policy, volatility 

and liquidity in the money market.  

 Past performance of the Sponsors/AMC/Mutual Fund does not guarantee the future performance of the Scheme. 

 The name of the Scheme does not in any manner indicate either the quality of the Scheme or its future prospects and the 

returns. Investors are therefore urged to study the terms of offer carefully and consult their Investment Advisor before 

they invest in the Scheme. 

 The Sponsor is not responsible or liable for any loss or shortfall resulting from the operation of the Scheme beyond the 

initial contribution made by it of an amount of Rs. 1 Lac towards setting up of the Mutual Fund. 

 The present Scheme is not a guaranteed or assured return Scheme. 

Scheme Specific Risk Factors 

 Different types of securities in which the scheme would invest as given in the SID carry different levels and types of risk. 

Accordingly the scheme's risk may increase or decrease depending upon its investment pattern. E.g. corporate bonds 

carry higher degree of market and liquidity risk as compared to government securities. Further, even amongst corporate 

bonds, bonds that are AAA rated are comparatively less risky than lower rated bonds.  

 Subject to investment universe as restricted under the Indicative allocation of the Scheme, the Schemes will primarily 

invest in Corporate Bonds, Money Market Instruments and Government securities. Liquidity in these investments may be 

affected by trading volumes, settlement periods and transfer procedures. In certain cases, settlement periods may be 

extended significantly by unforeseen circumstances. The inability of the Scheme to make intended securities purchases 

due to settlement problems could cause the Scheme to miss certain investment opportunities as in certain cases, 

settlement periods may be extended significantly by unforeseen circumstances. Similarly, the inability to sell securities 

held in the Scheme portfolio may result, at times, in potential losses to the Schemes, and there can be a subsequent 

decline in the value of the securities held in the Scheme portfolio. 

 The Schemes may not be able to invest in the suitable securities falling within its investment parameters; thereby leading 

the Scheme to invest in short term deposits of scheduled commercial banks till the monies are deployed as per the 

investment objective of the Scheme. 

 As the Schemes may invest and hold the securities till maturity, any default/delay by the investee Company in honoring 

the securities on redemption may lead to delay and/or erosion in the maturity value to the unitholders. 

 As the units of the Schemes are proposed to be listed on the Stock Exchange, trading in the units of the Scheme may be 
halted due to market conditions or for reasons that in the view of the Exchange Authorities or SEBI. There could also be 
trading halts caused by extraordinary market volatility. Further, there can be no assurance that the requirements of the 
exchange necessary to maintain the listing of the Schemes will continue to be met or will remain unchanged. 

 There is a possibility of comparatively higher exposures to single issuers. Although these exposures would be within the 
regulatory limits prescribed by SEBI, however they could pose additional risk to investors. Further, the investors could 
also be exposed to group level risks resulting from an aggregation of issuers associated with the same group. 
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 Listing and trading of the units are undertaken on the Stock Exchanges within the rules, regulation and policy of the Stock 

Exchange and SEBI.  Any change in trading rules, regulation and policy by the regulatory authority would have a bearing 

on the trading of the units of the Scheme and its prices.  

 Though the Schemes are proposed to be listed on the stock exchange, there is no assurance that an active secondary 

market will develop or be maintained. Hence, there would be times when trading in the units of the respective Schemes 

would be infrequent. The NAV of the Scheme will reflect the valuation of scheme’s investments and any changes in 

market value of the portfolio investments would have a bearing on the scheme NAV. When the units are traded on the 

Stock Exchange, the units of the Schemes may trade at prices which can be different from the NAV due to various factors 

like demand and supply for the units of the Schemes, perceived trends in the market outlook, etc. 

  Investors should note that the scheme is a close ended income scheme, investments made in this scheme will be locked-

in for the period of the scheme. 

Risk associated with Investing in Debt and money market instruments 

Interest Rate/Price risk: This risk is associated with movements in interest rate, which depend on various factors such as 

government borrowing, inflation, economic performance etc. The values of investments will appreciate/depreciate if the 

interest rates fall/rise. Generally, when interest rates rise, prices of fixed income securities fall and when interest rates drop, 

the prices generally increase. The extent of fall or rise in the prices depends upon factors such as coupon, residual maturity 

of the security, micro and macroeconomic scenario as well as the yield level at which the security is being traded. 

Credit Risk/Default risk: Credit risk is the risk that the issuer of a debenture/ bond or a money market instrument may 

default on interest &/or principal payment obligations. This risk arises due to any uncertainty in counterparty's ability or 

willingness to meet its contractual obligations. Even when there is no default, the price of a security may change with 

expected changes in the credit rating of the issuer. Corporate bonds carry a higher credit risk than Government Securities. 

Within corporate bonds as well, there are different levels of safety. Credit risks of most issuers of debt securities are rated by 

independent and professionally run rating agencies.  Ratings of Credit issued by these agencies typically range from “AAA” 

(read as “Triple A” denoting “Highest Safety”) to “D” (denoting “Default”), with about 6 distinct ratings between the two 

extremes. A bond rated higher by a particular rating agency is safer than a bond rated lower by the same rating agency. The 

highest credit rating (i.e. lowest credit risk) commands a lower yield for the borrower. Conversely, a lower rated credit 

borrower would raise funds at a relatively higher cost. On account of a higher credit risk for lower rated borrowers, lenders 

prefer higher rated instruments further justifying the lower yields. 

Re-investment Risk: Investments in fixed income securities may carry re-investment risk as interest rates prevailing on the 

interest or maturity due dates may differ from the original coupon of the bond. Consequently, the proceeds may get 

invested at a lower rate. 

Spread Risk: Corporate Bonds are exposed to the risk of widening of the spread between corporate bonds and gilts. Prices of 

corporate bonds tend to fall if this spread widens which will affect the NAV of the Scheme accordingly. 

Counterparty Risk: This is the risk of failure of counterparty to the transaction to deliver securities against consideration 

received or to pay consideration against securities delivered, in full or in part or as per the agreed specification.  There could 

be losses to the scheme in case of counterparty default.  

Inflation risk: Inflation, in most basic terms, erodes the purchasing power of money and also withers the value of existing 

investments; in other words, it reduces the purchasing power of a bond investor’s future interest payments and principal, 

collectively known as “cash flows.” Inflation also leads to higher interest rates, which in turn leads to lower bond prices. 

Liquidity risk: The liquidity of a bond may change depending on market conditions leading to changes in the liquidity 

premium linked to the price of the bond. At the time of selling the security, the security can become illiquid leading to loss in 

the value of the portfolio. The corporate debt market is relatively illiquid vis-a- vis the government securities market.  There  

could  therefore  be difficulties  in  exiting  from  corporate  bonds  in  times  of uncertainties. Liquidity in a scheme therefore 

may suffer. Even though the Government Securities market is more liquid compared to other debt instruments, on 

occasions, there could be difficulties in transacting in the market due to extreme volatility or unusual constriction in market 

volumes or on occasions when an unusually large transaction has to be put through.  

Risk of Rating Migration It may be noted that the price of a rated security would be impacted with the change in rating and 

hence, there is risk associated with such migration. Reduction in rating grade may affect the yields of a particular 

instrument in which Schemes has invested. 
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Declaration on indicative portfolio and indicative yield  

 

a)  Mutual Fund/ AMC/ its empanelled Distributors has not given and shall not give any indicative portfolio and/ or 
indicative yield in any communication, in any manner whatsoever to any person and  

b) Investors are advised not to rely on any communication regarding indicative portfolio and/ or indicative  
yield with regards to the Scheme.  

  

 Disclaimers: 

 NSE 

“As required, a copy of this Scheme Information Document has been submitted to National Stock Exchange of India Limited 

(hereinafter referred to as NSE). NSE has given vide its letter no. NSE/LIST/38717dated August 21, 2015, permission to the 

Mutual Fund to use the Exchange’s name in this Scheme Information Document as one of the stock exchanges on which the 

Mutual Fund’s units are proposed to be listed subject to, the Mutual Fund fulfilling the various criteria for listing. The 

Exchange has scrutinized this Scheme Information Document for its limited internal purpose of deciding on the matter of 

granting the aforesaid permission to the Mutual Fund. It is to be distinctly understood that the aforesaid permission given 

by NSE should not in any way be deemed or construed that the Scheme Information Document has been cleared or 

approved by NSE; nor does it in any manner warrant, certify or endorse the correctness or completeness of any of the 

contents of this Scheme Information Document; nor does it warrant that the Mutual Fund’s units will be listed or will 

continue to be listed on the Exchange; nor does it take any responsibility for the financial or other soundness of the Mutual 

Fund, its sponsors, its management or any scheme of the Mutual Fund.  

Every person who desires to apply for or otherwise acquire any units of the Mutual Fund may do so pursuant to 

independent inquiry, investigation and analysis and shall not have any claim against the Exchange whatsoever by reason of 

any loss which may be suffered by such person consequent to or in connection with such subscription /acquisition whether 

by reason of anything stated or omitted to be stated herein or any other reason whatsoever.” 

B. REQUIREMENT OF MINIMUM INVESTORS IN THE SCHEME 

The Scheme shall have a minimum of 20 investors and no single investor shall account for more than 25% of the corpus of 

the Scheme These conditions will be complied with immediately after the close of the NFO itself i.e. at the time of 

allotment. In case of non-fulfillment with the condition of minimum 20 investors, the Scheme shall be wound up in 

accordance with Regulation 39 (2) (c) of SEBI (MF) Regulations automatically without any reference from SEBI. In case of 

non-fulfillment with the condition of 25% holding by a single investor on the date of allotment, the application to the extent 

of exposure in excess of the stipulated 25% limit would be liable to be rejected and the allotment would be effective only to 

the extent of 25% of the corpus collected. Consequently, such exposure over 25% limits will lead to refund within 5 business 

days of the date of closure of the New Fund Offer.  

C. SPECIAL CONSIDERATIONS, if any  

Prospective investors should review/study Statement of Additional Information along with SID carefully and in its entirety 
and shall not construe the contents hereof or regard the summaries contained herein as advice relating to legal, taxation, or 
financial/investment matters and are advised to consult their own professional advisor(s) as to the legal or any other 
requirements or restrictions relating to the subscriptions, gifting, acquisition, holding, disposal (sale, transfer, redemption or 
conversion into money) of units and to the treatment of income (if any), capitalization, capital gains, any distribution, and 
other tax consequences relevant to their subscription, acquisition, holding, capitalization, disposal (sale, transfer, redemption 
or conversion into money) of units within their jurisdiction/nationality, residence, domicile etc. or under the laws of any 
jurisdiction to which they or any managed funds to be used to purchase/gift units are subject, and also to determine possible 
legal, tax, financial or other consequences of subscribing/gifting to, purchasing or holding units before making an application 
for units.  
 
Neither this SID nor the units have been registered in any jurisdiction. The distribution of this SID in certain jurisdictions may 
be restricted or subject to registration and accordingly, any person who gets possession of this SID is required to inform 
themselves about, and to observe, any such restrictions. It is the responsibility of any persons in possession of this SID and 
any persons wishing to apply for units pursuant to this SID to inform themselves of and to observe, all applicable laws and 
Regulations of such relevant jurisdiction. Any changes in SEBI/Stock Exchange/RBI regulations and other applicable 
laws/regulations could have an effect on such investments and valuation thereof. 
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IIFL Mutual Fund/AMC/ Trustee has not authorized any person to issue any advertisement or give any information or make 

any representations, either oral or written, not stated in this SID in connection with issue of Units under the Scheme. 

Prospective investors are advised not to rely upon any information or representations not incorporated in this SID as the 

same have not been authorized by the Fund or the AMC. Purchase or redemption made by any person on the basis of 

statements or representations which are not contained in this SID or which are not consistent with the information 

contained herein shall be solely at the risk of the investor. The investors are requested to check the credentials of the 

individual, firm or other entity they are entrusting his/her application form and payment to, for any transaction with the 

Fund. The Fund shall not be responsible for any acts done by the intermediaries representing or purportedly representing 

such investor. 

If the units are held by any person in breach of the Regulations, law or requirements of any governmental, statutory 

authority including, without limitation, Exchange Control Regulations, the Fund may mandatorily redeem all the units of any 

unit holder where the units are held by a unit holder in breach of the same. The Trustee may further mandatorily redeem 

units of any unit holder in the event it is found that the unit holder has submitted information either in the application or 

otherwise that is false, misleading or incomplete. 

The tax benefits described in this SID and SAI are as available under the present taxation laws and are available subject to 

relevant conditions. The information given is included only for general purpose and is based on advice received by the AMC 

regarding the law and practice currently in force in India as on the date of this SID and the Unitholders should be aware that 

the relevant fiscal rules or their interpretation may change. As is the case with any investment, there can be no guarantee 

that the tax position or the proposed tax position prevailing at the time of an investment in the Scheme will endure 

indefinitely. In view of the individual nature of tax consequences, each Unitholder is advised to consult his / her own 

professional tax advisor. 

The Mutual Fund may disclose details of the investor’s account and transactions there under to those intermediaries whose 

stamp appears on the application form or who have been designated as such by the investor. In addition, the Mutual Fund 

may disclose such details to the bankers, as may be necessary for the purpose of effecting payments to the investor. The 

Fund may also disclose such details to regulatory and statutory authorities/bodies as may be required or necessary. 

In terms of the Prevention of Money Laundering Act, 2002 ("PMLA") the rules issued there under and the guidelines/circulars 

issued by SEBI regarding the Anti Money Laundering (AML) Laws, all intermediaries, including mutual funds, are required to 

formulate and implement a client identification programme, and to verify and maintain the record of identity and 

address(es) of investors. 

If after due diligence, the AMC believes that any transaction is suspicious in nature as regards money laundering, the AMC 

shall have absolute discretion to report any such suspicious transactions to competent authorities under PMLA and 

rules/guidelines issued thereunder by SEBI and/or RBI, furnish any such information in connection therewith to such 

authorities and take any other actions as may be required for the purposes of fulfilling its obligations under PMLA and 

rules/guidelines issued thereunder by SEBI and/or RBI without obtaining the prior approval of the investor/Unit Holder/ any 

other person. 

Investors are urged to study the terms of the offer carefully before investing in the Scheme and retain this SID and the SAI for 

future reference. 
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D. DEFINITIONS 

In this Information Document, unless the context otherwise requires: 

Applicable NAV  Unless stated otherwise in this document, ‘Applicable NAV’ is the Net Asset Value at the close 
of a Business/Working Day on which the purchase or redemption is sought by an investor and 
determined by the Fund. 

Asset Management 
Company’/AMC/Investment 
Manager 

Means India Infoline Asset Management Company Ltd., a Company incorporated under the 
Companies Act, 1956 and approved by SEBI to act as an Asset Management Company for the 
Schemes of IIFL Mutual Fund. 

Application Supported by 
Blocked Amount or ASBA 

ASBA is an application containing an authorization to a Self Certified Syndicate Bank (SCSB) to 
block the application money in the bank account maintained with the SCSB, for subscribing to 
an issue. 

Beneficial Owner As defined in the Depositories Act 1996 (22 of 1996) means a person whose name is recorded 
as such with a depository 

Business Hours Presently 10.00 a.m. to 5.00 p.m. on any Business Day or such other time as may be applicable 
from time to time. 

Certificate of Deposit Certificate of Deposit (CD) is a negotiable money market instrument issued by Scheduled 
Commercial Banks (SCBs) and select All India Financial Institutions (FIs) that have been 
permitted by the RBI to raise short term resources. The maturity period of CDs issued by the 
SCBs is between 7 days to 1 year, whereas, in case of FIs, maturity is 1 year to 3 years from the 
date of issue. CDs also are issued at a discount to face value and can be traded in secondary 
market.  

Commercial Paper Commercial Paper (CP) is an unsecured negotiable money market instrument issued in the form 
of a promissory  note,  generally  issued  by  the  corporate,  primary  dealers  and  All  India  
Financial Institutions as an alternative source of short term borrowings. CP is traded in 
secondary market and can be freely bought and sold before maturity. CP can be issued for 
maturities between a minimum of 15 days and a maximum up to 1 year from the date of issue 

Consolidated Account 
Statement / CAS 

An account statement detailing all the transactions during a period and / or holdings at the end 
of the period across all schemes of all mutual funds, including transaction charges paid to 
distributor, as applicable. This statement will be issued to dormant investors on a half yearly 
basis and to investors in whose folios any transaction has taken place during a month, on a 
monthly basis.  

Custodian Means Deutsche Bank AG, which has been granted a certificate of registration by SEBI under 
SEBI (Custodian of Securities) Regulations, 1996 and for the time being appointed by the Fund 
for rendering custodial services for the Scheme in accordance with the Regulations. 

Date of Allotment The date of allotment of mutual fund units to investors pursuant to the NFO in the manner as 
specified in this document. 

Dematerialization  
The process of converting physical units (account statements) into an electronic form. Units 
once converted into dematerialised form are held in a Demat account and are freely 
transferable. 

Depository Means a body corporate as defined in the Depositories Act, 1996 (22 of 1996) and includes 
National Securities Depository Ltd. (NSDL) and Central Depository Systems Ltd (CDSL). 

Fixed Income Securities / 
Debt Instruments 

Government    securities(G-Sec),    corporate    debentures, promissory  notes,  money  market  
instruments,  pass-through certificates, asset backed securities/securitised debt and other 
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possible similar securities 

Depository Participant 
Means a person registered as such under sub-section (1A) of section 12 of the Securities and 
Exchange Board of India Act, 1992. 

Derivative Financial contracts of pre-determined fixed duration like futures and options whose values are 
derived from the value of underlying primary financial instruments/factors such as: interest 
rates, exchange rates, commodities, and equities. 

Distributor 
Such persons/ firms / corporates that fulfills the criteria laid down by SEBI / AMFI from time to 
time and empanelled by the AMC to distribute / sell/ market the schemes of the Mutual Fund. 

Dividend Means the income distributed by the Fund on units. 

Direct Plan  Direct Plan is a plan for investors who purchase/subscribe the Units of the Scheme directly and 
do not route their investments through a Distributor. 

Entry Load Means load on purchase/subscription of units. 

Exit Load Means load on repurchase/redemption of units. 

Exchange / Stock Exchange Recognized Stock Exchange(s) where the units of the Scheme are listed. 

Foreign Institutional 
Investors (FII) 

Means an institution established and incorporated outside India, and registered with SEBI 
under SEBI (Foreign Institutional Investors) Regulations, 1995, as amended from time to time. 

"Foreign Portfolio Investor" 
or "FPI 

FPI means a person who satisfies the eligibility criteria prescribed under Regulation 4 and has 
been registered under Chapter II of Securities and Exchange Board of India (Foreign Portfolio 
Investor) Regulations, 2014. 

 Fund/ Mutual Fund Means IIFL Mutual Fund, a Trust set up under the provisions of Indian Trust Act, 1882 and 
registered with SEBI vide Registration No. MF/067/11/02 dated March 23, 2011. 

Investor Means any resident or non-resident person whether individual or a non-individual who is 
eligible to subscribe for units under the laws of his/her/their state/country of incorporation, 
establishment citizenship, residence or domicile and under the Income Tax Act, 1961 including 
amendments made from time to time and who has made an application for subscribing units 
under the Scheme. Under normal circumstances, a unit holder would be deemed to be an 
investor. 

IMA Means Investment Management Agreement dated April 29, 2010, as amended from time to 
time, entered into between India Infoline Trustee Company Ltd. and India Infoline Asset 
Management Company Ltd. 

ISC Investor Service Centre of the Asset Management Company/Registrars.  

Load Means a charge that may be levied as a percentage of NAV at the time of entry into the Scheme 
or at the time of exit from the Scheme. 

Maturity Date The date on which all the units under the Scheme would be redeemed compulsorily by the 

Mutual Fund at the Applicable NAV of that day. If this date falls on a Non-Business Day then the 

immediately succeeding Business Day will be deemed the Maturity Date. 

Micro Finance Institutions 

 

“Micro finance institution” means an entity (irrespective of its organisational form),  which   

provides micro finance services in the form and manner as may be prescribed but does not 

include 

(i) a banking company, State Bank of India, a Subsidiary Bank, a corresponding new bank, a  

cooperative bank, EXIM Bank, Reconstruction Bank, National Housing Bank, National Bank, a  
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Regional Rural Bank and Small Industries Bank; 

 (ii) a  co-operative society engaged primarily in agricultural  operations or industrial activity or  

purchase or sale of any goods and such other activities;(iii) a cooperative society not accepting 

deposits from anybody except from its members having voting rights or from those members 

who will acquire voting rights after a stipulated period of their making deposits as per the law 

applicable to such cooperative society. 

Micro Finance Services Means one or more of the following financial services involving small  

amounts to : individuals or groups: 

(i) providing micro credit; 

(ii) collection of thrift; 

(iii) remittance of funds; 

(iv) providing pension or insurance services; 

(v) any other services as may be specified in such form and manner as may be prescribed 

“thrift” means any money collected other than in the form of current account or demand 

deposits, by a micro finance institution from members of self-help groups or any other group of 

individuals by whatever name called, who are availing financial services provided by such micro 

finance institution; 

Money Market Instruments Money   Market   Instruments   as   defined   in   Securities   and Exchange Board of India 
(Mutual Funds) Regulations, 1996 as amended   from   time   to   time.   Generally,   Money   
Market Instruments includes commercial papers, commercial bills, and treasury  bills,  
Government  securities  having  an  unexpired maturity up to one year, call or notice money, 
CBLO, certificate of  deposit, usance  bills  and  any  other  like  instruments  as specified by the 
Reserve Bank of India from time to time. 

NAV Means Net Asset Value per unit of an Option of the Scheme calculated in the manner described 
in this SID or as may be prescribed by the SEBI Regulations from time to time. 

NFO Offer for purchase of units of the Scheme during the New Fund Offer Period as described 
hereinafter.   

Non- resident Indian or NRI A Non-Resident Indian or a Person of Indian Origin residing outside India. 

Person of Indian Origin A citizen of any country other than Bangladesh or Pakistan, if (a) he at any time held an Indian 
passport; or (b) he or either of his parents or any of his grandparents was a citizen of India by 
virtue of Constitution of India or the Citizenship Act, 1955 (57 of 1955); or (c) the person is a 
spouse of an Indian citizen or person referred to in sub clause (a) or (b). 

Rating Rating means an opinion regarding securities, expressed in the form of standard symbols or in 
any other standardized manner, assigned by a credit rating agency and used by the issuer of 
such securities, to comply with any requirement of the SEBI (Credit Rating Agencies) 
Regulations, 1999. 

RBI Means the Reserve Bank of India established under The Reserve Bank of India Act, 1934. 

Real Estate Development Means multifaceted business, encompassing activities that range from the renovation and re-

lease of existing buildings to the purchase of raw land and the sale of improved parcels to others 

Record Date 
Shall be the date that will be considered for the purpose of determining the eligibility of 
the investors whose names appear in the Scheme’s Unitholder’s Register for receiving 
Dividend/ Bonus in accordance with the SEBI Regulations. 

Registrar and Transfer Computer Age Management Services Pvt. Ltd. (CAMS), registered under the SEBI (Registrar to 
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Agent an Issue and Share Transfer Agents) Regulations, 1993, currently acting as registrar to the 
Scheme, or any other Registrar appointed by the AMC from time to time. 

Repo of Government 
Securities 

Sale of Government Securities with simultaneous agreement to repurchase them at a later 
date. 

Reverse Repo of 
Government Securities  

Purchase   of   Government   Securities   with   simultaneous agreement to sell them at a 
later date. 

Scheme Means IIFL Fixed Maturity Plan Series 11 & 12 

SEBI Means the Securities and Exchange Board of India, established under Securities and Exchange 
Board of India Act, 1992 as amended from time to time. 

SEBI Regulations/ 
Regulations/ Mutual Fund 
Regulations 

Means SEBI (Mutual Funds) Regulations, 1996 as amended from time to time including any 
circulars, directions or clarifications issued by SEBI or any Government authority and as 
applicable to the Scheme and the Fund. 

Scheme Information 
Document/ SID 

Means this document issued by IIFL Mutual Fund for offering Units of the Scheme. 

Securities As  defined  in  Securities  Contract  (Regulation)  Act,  1956  & includes notes, bonds, 
debentures, debenture stock, warrants, etc.,  futures,  options,  derivatives,  etc.  or  other  
transferable securities of a like nature in or of any incorporated company or other body 
corporate, Gilts / Government Securities, Mutual Fund  Units,  Money  Market  Instruments  like  
Call  Deposit, Commercial   Paper,   Treasury   Bills,   etc.   and   such   other instruments as may 
be declared by GOI and / or SEBI and / or RBI and / or any other regulatory authority to be 
securities and rights or interest in securities but subject to the asset allocation of the Scheme. 

Self Certified Syndicate 
Bank (SCSB) 

Self Certified Syndicate Bank (SCSB) means a bank registered with SEBI to offer the facility of 
applying Bank (SCSB) through the ASBA facility. ASBAs can be accepted only by SCSBs, whose 
names appear in the list of SCSBs as displayed by SEBI on its website at www.sebi.gov.in. 

Short Selling Short selling means selling a stock which the seller does not own at the time of trade. 

Statement of Additional 
Information /SAI 

Means the document issued by IIFL Mutual Fund containing details of IIFL Mutual Fund, its 
constitution and certain tax, legal and general information. SAI is legally a part of the SID. 

Sponsor Means IIFL Wealth Management Ltd., a Company incorporated under the Companies Act, 1956 
and includes its successors and permitted assigns. 

Switch Sale of a unit(s) in one scheme(s) against Purchase of a unit(s) in another scheme(s) 

Trustee Means the Trustee Company which holds the property of IIFL Mutual Fund in trust and includes 
the directors of the Trustee Company and the successors and assigns of the Trustee Company. 

Trustee Company Means India Infoline Trustee Company Ltd., a Company incorporated under the Companies Act, 
1956 and approved by SEBI to act as Trustee of the Schemes of IIFL Mutual Fund. 

Trust Deed Means the Deed of Trust of the Mutual Fund dated April 29, 2010 entered into between India 
Infoline Ltd. (Settlor) and India Infoline Trustee Company Ltd. (Trustee Company). 

Unit Means the interest of investor in the Scheme, which consists of each unit representing one 
undivided share in the assets of the Scheme. 

Unit-holder Means a person holding unit(s) in the Scheme offered under this SID. 

Working Day/Business Day 
Means any day other than: (a) Saturday and Sunday (b) a day on which capital/debt markets in 
Mumbai are closed or are unable to trade for any reason (c) a day on which the register of unit 
holders is closed (d) a day on which the Banks in Mumbai are closed/or RBI is closed for 
business/clearing (e) a day on which NSE is closed (f) a day which is public/Bank holiday at a 

http://www.sebi.gov.in./
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collection centre where the application is received (g) a day on which sale and repurchase of 
units is suspended by the Trustee (h) a day on which normal business could not be transacted 
due to storms, floods, bandhs, strikes etc. However the AMC reserves the right to declare any 
day a Working Day or otherwise at any or all collection centres. 

Interpretation: 

Words and expressions used in this SID and not defined will have same meaning as assigned to them in Trust Deed. 

For all purposes of this SID, except as otherwise expressly provided or unless the context otherwise requires: 

All references to the masculine shall include feminine and all reference to the singular shall include plural and vice-versa. 

All references to “dollars” or “$” refer to the Unites States Dollars and “Rs.” refer to the Indian Rupees. A “crore” means “ten 
million” and a “lakh” means a hundred thousand. 

All references to timings relate to Indian Standard Time (IST). 

E. DUE DELIGIENCE BY THE ASSET MANAGEMENT COMPANY 

It is confirmed that: 

I. The Scheme Information Document of IIFL Fixed Maturity Plan – Series 11 & 12 forwarded to SEBI is in accordance with 

the SEBI (Mutual Funds) Regulations, 1996 and the guidelines and directives issued by SEBI from time to time. 

II. all legal requirements connected with the launching of the Scheme as also the guidelines, instructions, etc., issued by the 

Government and any other competent authority in this behalf, have been duly complied with. 

III. The disclosures made in the Scheme Information Document are true, fair and adequate to enable the investors to make a 

well informed decision regarding investment in the proposed Scheme. 

IV. The intermediaries named in the Scheme Information Document and Statement of Additional Information are registered 

with SEBI and their registration is valid, as on date. 

V. The contents of the Scheme Information Document including figures, data, yields, etc. have been checked and are 

factually correct. 

        For India Infoline Asset Management Company Limited 

        (Asset Management Company for IIFL Mutual Fund) 

        Sd/- 

Place: Mumbai       Name: Kavita Khatri  
Date: September 1, 2015      Designation: Compliance Officer  
The Due Diligence Certificate as stated above has been submitted to Securities and Exchange Board of India.
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II. INFORMATION ABOUT THE SCHEME 
 
A. TYPE OF SCHEME  

Close ended income fund. 
 

B. INVESTMENT OBJECTIVE 
The investment objective of each Scheme is to generate returns through investments in debt and money market 
instruments maturing on or before maturity of the scheme. There is no assurance that the investment objective of the 
Scheme will be achieved. 
 

C. ASSET ALLOCATION 

The investment policies of the Scheme shall be as per SEBI (Mutual Funds) Regulations, 1996, and within the following 

guidelines. Under normal market circumstances, the investment range would be as follows: 

For Schemes with Tenure lower than 13 Months: 

Instruments 
Indicative Allocation (% of Net 

assets) 
Risk Profile 

Domestic Debt instruments including Government 
Securities, Corporate NCDs and money market instruments 

100% Low to Medium 

 
For Schemes with Tenure more than 13 months 

Instruments Indicative Allocation (% of Net assets) Risk Profile 

Domestic Debt instruments including 
Government Securities, Corporate NCDs. 

Minimum Maximum  
Low to Medium  

50% 100% 

Money Market Instruments 0%  50% Low 

 
In case of deviation the portfolio would be rebalanced. The said re-balancing would be done within 15 days from the date of 
deviation in case of Scheme(s) with maturity of 6 months and below and within 1 month in case of Scheme(s) with maturity 
of above 6 months. The total gross exposure investment in debt & money market instruments shall not exceed 100% of net 
assets of the Schemes.  The total exposure of the Scheme in a particular sector, based on AMFI classification (excluding 
investments in Bank CDs, CBLO, Government Securities, Treasury Bills and AAA rated securities issued by Public Financial 
Institutions and Public Sector Banks) shall not exceed 30% of the net assets of the Scheme. An additional exposure to 
financial services sector (over and above the existing 30% limit) not exceeding 10% of the net assets of the scheme may be 
made by way of investments in AA or higher rated securities of Housing Finance Companies (HFC’s) registered with National 
Housing Bank (NHB). However, the total investment in HFC’s shall not exceed 30% of the net assets of the scheme. 
 
The Scheme would not invest in foreign securities and would not participate in repo transaction of Corporate Debt Securities. 
 
Intended allocation against each sub asset class / credit ratings will be as per below matrix:  
 

Instruments/Credit rating A1+* AAA** AA** 
Unrated Rating Not 

applicable 

NCD - - -   

CPs - - -   

CDs - - -   

T-Bills, Repos, GSec with residual maturity up to 1 
year, CBLO 

- - -   

* for short-term instruments** for long-term debt instruments 
 
Please Note that: 
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a)  In case of Certificates of Deposits and Commercial Paper, the Scheme will invest in the instruments with the highest 
credit rating i.e. A1+. 

b)  Each of the rating categories such as AA, A etc would also include ratings with ‘+’ and ‘-‘ i.e. AA rating will include AA+ 
and AA- as well. 

c)  There will not be any variation between intended allocation and actual allocation except in following cases: 
i. In case of credit ratings of sub assets class, there could be a possibility of positive variation in investments towards 
higher credit rating of the same instruments. 
ii. At the time of building up the portfolio post NFO and towards the maturity of the Scheme, there may be a higher 
allocation to cash & cash equivalent. 
iii. In case of non availability of CPs / NCDs or after taking into consideration of risk factors associated with CPs/ NCDs, 
the Scheme may invest into CDs of highest credit rating (A1+) /CBLO / T-bills. 

d) If there is any deviation from floor and ceiling of the credit ratings specified for instruments, the same will be 
rebalanced within 30 days from the date of deviation. Such changes in the investment pattern will be for a short term 
and defensive consideration and the intention being at all times to protect the interest of the unitholder. 

e)  All the investments will be based on the credit ratings available / prevalent at the time of the investments. 
f) In case, there is dual credit ratings available for the same instruments, the most conservative rating publicly available at 

the time of investments will be taken into consideration at the time of investments. 
g)  The Scheme may invest not more than 10% of its net asset in unrated debt instruments issued by a single issuer and the 

total investment in such instruments will not exceed 25% of the net assets of the Scheme. 

The Scheme will not invest in following instruments /securities /sector 

a) Airline, Media and Gem & Jewellery business Sector. 
b) NCD/Bonds Debt instrument of Micro Finance Institutions 
c) Securitized debt. 
d) Derivative Transactions. 

 

Change in Investment Pattern 

The Scheme may review the above pattern of investments based on views on interest rates and asset liability management 

needs. However, at all times the portfolio will adhere to the overall investment objectives of the Scheme. Subject to the 

Regulations, the asset allocation pattern indicated above may change from time to time, keeping in view market conditions, 

market opportunities, applicable regulations, legislative amendments and political and economic factors. It must be clearly 

understood that the percentages stated above are only indicative and not absolute. These proportions can vary substantially 

depending upon the perception of the fund manager; the intention being at all times to seek to protect the interests of the 

Unit holders. Such changes in the investment pattern will be for short term and for defensive considerations only. In case of 

deviation, the portfolio would be rebalanced within 1 month from the date of deviation. In case the same is not aligned to 

the above asset allocation pattern within 1 month, justification shall be provided to the Investment Committee and reasons 

for the same shall be recorded in writing. The Investment Committee shall then decide on the course of action. 

Indian Debt Market Overview 

The Indian Debt Market has grown in size substantially over the years. The Reserve Bank of India has been taking steps to 

make the Indian Debt Market efficient and vibrant. Broadly, the debt market is divided in two parts viz. the Money Market 

and the Debt market. Money market instruments have a tenor of less than one year while debt market instruments have a 

tenor of more than one year. Money market instruments are typically commercial paper, certificates of deposit, treasury 

bills, CBLO etc. Debt market comprises typically of securities issued by Governments (Central and State), Banks, Financial 

Institutions, and Companies in the private and public sector, Corporations, Statutory Bodies etc. 

The trading in Government securities and Treasury Bills is mainly done through the OMS (Order Matching System) introduced 

by CCIL and RBI’s NDS PDO. Other debt securities like corporate bonds and money market instruments are mainly traded 

over the counter (OTC), where counterparties deal directly or through broker platforms. The National Stock Exchange of 

India Limited has a separate trading platform called the Wholesale Debt Market segment where trades put through member 

brokers are reported. BSE (Bombay Stock Exchange) also has a similar platform.  

CCIL (Clearing Corporation of India) has also set up platform for lending and borrowing through the CBLO dealing system and 

CROMS (Repo Order Matching system). These dealing systems have been fairly successful and in addition to the call money 

market account for bulk of the overnight lending and borrowing activities of market participants for short term surpluses. 
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Promoted by major banks and financial institutions, The Clearing Corporation of India Ltd. (CCIL) was incorporated on April 

30, 2001. The CCIL guarantees the settlement of all trades executed through NDS. The clearing and settlement risks viz., 

Counter party Credit Risk and Operational Risk are mitigated by CCIL thereby facilitating a smooth settlement process.  

The following table gives approximate yields prevailing as on August 28, 2015 on some of the money and debt market 

instruments. These yields are indicative and do not indicate yields that may be obtained in future as interest rates keep 

changing.  

 

 

 

 

 

 

(Source: CCIL/FIMMDA)    

D. INVESTMENT BY THE SCHEME 

The amount collected under the scheme will be invested as per the objective of the scheme in debt and money market 

instruments and government securities. Subject to the Regulations, the amount collected under this scheme can be invested 

in any (but not exclusively) of the following securities/ debt instruments: 

o Non convertible debentures (NCD) and/or bonds issued by corporate, Financial Institutions. These instruments may 
be secured or unsecured against the assets of the company.   

o Securities created and issued by the Central and State Governments;  
o Securities guaranteed by the Central and State Governments (including but not limited to coupon bearing bonds, 

zero coupon bonds and treasury bills);  
o Debt obligations of domestic Government agencies and statutory bodies, which may or may not carry a 

Central/State Government guarantee;  
o Corporate debt and securities (of both public and private sector undertakings) including Bonds, Debentures, Notes, 

Strips, etc;  
o Obligations of banks (both public and private sector) and development financial institutions;  
o Money market instruments permitted by SEBI, in CCIL’s CBLO  market or in alternative investments for deployment 

of cash surpluses as may be provided by RBI to meet the liquidity requirements;  
o Certificate of Deposits (CDs);  
o Commercial Paper (CPs); 
o Any other like instruments as may be permitted by SEBI/ RBI/ such other Regulatory Authorities from time to time.  

The securities mentioned above could be listed, unlisted, privately placed, secured, unsecured, rated or unrated, 
maturing on or before the maturity of the scheme. The securities may be acquired through Initial public offerings 
(IPOs), secondary market operations, private placement or rights offers. All investments in securities whether privately 
placed or otherwise will be in line with SEBI guidelines as applicable and the investment objectives and policies of the 
Scheme. Investment in unrated securities will be in accordance with SEBI guidelines as applicable from time to time.  

E. INVESTMENT STRATEGIES 

The Scheme would endeavor to generate returns through investments in debt and money market instruments, maturing 

on or before maturity of the scheme. However, there is no assurance that the investment objective of the Scheme will be 

achieved. The investment strategy of the scheme is to invest into various debt and money market securities maturing on or 

before the maturity of the scheme. All investments made by the Scheme will be made in accordance with SEBI (Mutual Fund) 

Regulations, 1996, as amended from time to time The AMC will follow a structured investment process in order to identify 

the best securities for investment and has developed an internal research framework for consistently examining all 

securities. The aim of the Investment Manager will be to allocate the assets of the Scheme between various money market 

and fixed income securities with the objective of achieving optimal returns with high credit quality portfolio. The actual 

percentage of investment in various fixed income securities will be decided after considering the prevailing market 

conditions, the macroeconomic environment(including interest rates and inflation), the performance of the corporate sector 

Instruments Yield (% per annum) 

CBLO 7.50 

91 Day Treasury Bill 7.40 

364 Day Treasury Bill 7.54 

1 Year CD 7.83 

1 Year CP 8.44 

5-Year Government of India Security 7.89 semi annual 

10-Year Government of India Security 7.78 semi annual 
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and general liquidity and other considerations in the economy and market.  

Investment /Credit evaluation 

Fund Manager shall take a view on the broad direction of the market including interest rate outlook. While monitoring credit 
quality of the portfolio, the investment team shall evaluate each credit before inclusion into the Scheme portfolio. Following 
factors are considered while evaluating investment and credit of debt and other instruments. 

o Liquidity of instrument  

o Credit rating of instrument  

o Credit spread 

o Issuer of instruments and sectors it belongs to 

o Credit Quality as determined by analyzing its financial statements 

o Aggregate Exposure to the issuer 

o Exposure of other Fund 

Risk Mitigation 

Effective Risk management is critical to effective fund management.  Investment by the Scheme would be made as per the 

investment objective of the Scheme and in accordance with SEBI Regulations. AMC has adequate safeguards to manage risk 

in the portfolio construction process. Risk control would involve managing risk in order to keep in line with the investment 

objective of the Scheme. The risk control process would include identifying the risk and taking proper measures for the same. 

Further, AMC has put in place a Front Office System for managing risk. The system has incorporated all the investment 

restrictions as per the SEBI guidelines and enables identifying and measuring the risk through various  risk management tools 

like various portfolio analytics, risk ratios, average duration  and analyses the same and acts in a preventive manner. 

The portfolio of Scheme will comprise of securities issued by central and state government as also debt & money market 

instruments issued by corporate. All such securities will mature on or before maturity of the scheme. As the securities are 

held to maturity, the interest rate risk is significantly mitigated. The debt securities issued by the corporate do carry a credit 

risk as also the liquidity risk, however the investment team will endeavor to choose securities for the scheme portfolio, which 

have better liquidity in the markets and are sound credit exposures. 

Portfolio Turnover 

The fund’s style is conducive to relatively low portfolio turnover rate. However the Fund will take advantage of opportunities 

that present themselves from time to time because of the conditions prevailing/ inefficiencies in the securities markets. The 

AMC will endeavor to balance the increased cost on account of higher portfolio turnover with the benefits derived there 

from.  

F. FUNDAMENTAL ATTRIBUTES 

Following are the fundamental attributes of the Scheme, in terms of Regulation 18(15A) of the SEBI Regulations:  

I. Type of Scheme: Close ended Income Fund.  

II. Investment Objective: 

 Investment objective - Please refer section of ‘Investment Objective’. 

 Investment pattern - Please refer section of ‘Asset Allocation’. 

III. Terms of Issue: Terms of Issue relating to: 

 ‘Listing, repurchase, redemption of units’: Please refer section of Listing on Page No. 26, Repurchase & 

Redemption of Units on Page No. 29 & 30 

 ‘Aggregate fees and expenses’ : Please refer Section on ‘Annual Scheme Recurring Expenses’. 

 ‘Safety Net or Guarantee’: The Scheme does not provide any guaranteed or assured return. 

In accordance with Regulation 18(15A) of the Regulations, the Trustee shall ensure that no change in the fundamental 

attributes of the Scheme and Plan(s)/Option(s) thereunder or the trust or fees and expenses payable or any other change 
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which would modify the Scheme and the Plan(s)/Option(s) thereunder and affect the interest of the Unit Holders will be 

carried out unless: 

 A written communication about the proposed change is sent to each Unit Holder and an  advertisement is given in one 

English daily newspaper having nationwide circulation as well as in a Marathi daily newspaper with wide circulation 

published in Mumbai (as the head office of the Fund is situated there); and 

 The Unit holders are given an option to exit for a period of 30 days to exit at the prevailing Net Asset Value without any 

Exit Load.  

G. BENCHMARK INDEX 

The performance of Scheme will be benchmarked as follows; 

If Tenure of the Scheme is up to 91 Days tenor the benchmark will be CRISIL Liquid Fund Index. 

If the Tenure of the Scheme is from 92 Days to 1095 Days the benchmark will be CRISIL Short Term Bond Fund Index. 

If the Tenure of the Scheme is from 1096 Days to 1200 Days the benchmark will be CRISIL Composite Bond Fund Index. 

The Scheme intends to have a portfolio mix of instruments, which are mainly captured by _____________ Fund Index.  

Hence, the benchmark is an appropriate benchmark for the Scheme. 

The Trustee reserves right to change benchmark in future for measuring performance of the Scheme 

H. FUND MANAGER OF THE SCHEME 

Mr. Amey Mashilkar is the fund manager of the Scheme. 

Mr. Amey Mashilkar, aged 28 years, has done B.Tech and has done PGDM from IIM Banglore. He has 3 years of experience 

including experience in portfolio advisory across fixed income, equity, real estate and commodities. . Prior to joining IIFL he 

was associated with Kotak Wealth Management Limited.  

He is also a Fund Manager to IIFL Fixed Maturity Plan – Series 6, IIFL Liquid Fund and IIFL Dynamic Bond Fund. 

I. INVESTMENT RESTRICTIONS 

The following investment limitations and other restrictions, inter-alia, as contained in the Trust Deed and the Regulations 

apply to the Scheme:  

o The scheme may invest in another scheme, under the same AMC or any other mutual fund provided that the 
aggregate inter-scheme investments made by all schemes under the same AMC or any other mutual fund shall not 
exceed 5% of the net assets of the Fund or any other limit as prescribed by the Regulations from time to time. The 
AMC is not permitted by the Regulations to charge any investment management and advisory services fee on such 
investments. 

o The Scheme shall not invest more that 15% of its NAV in debt instruments [irrespective of residual maturity period 
(above or below one year)], issued by a single issuer, which are rated not below investment grade by a credit 
rating agency authorized to carry out such activity under the SEBI Act. Such investment limit may be extended to 
20% of the NAV of the Scheme with the prior approval of the Trustee and the Board of the AMC. Provided  that  
such  limit  shall  not  be  applicable  for investments in government securities 

o The Scheme shall not invest more than 10% of its NAV in unrated debt instruments [irrespective of residual 
maturity period (above or below one year)], issued by a single issuer and the total investment in such instruments 
shall not exceed 25% of the NAV of the Scheme. All such investments shall be made with the prior approval of the 
Trustee and the Board of the AMC. 

o The Scheme shall not invest more than 30% of its net assets in money market instruments of an issuer. Provided 
that such limit shall not be applicable for investments in Government securities, treasury bills and collateralized 
borrowing and lending obligations. 

o Pending deployment of the corpus of the Scheme in securities in terms of investment objective, the Fund can 
invest the corpus of the Scheme in short term deposits of scheduled commercial banks as per the guidelines given 
in SEBI Circular no. SEBI/IMD/CIR No. 1/91171/07 dated April 16, 2007 and June 23, 2008.  

o Transfer of investments from one scheme to another scheme in the same Mutual Fund, shall be allowed only if:- 
(a)  Such transfers are made at the prevailing market price for quoted Securities on spot basis (spot basis shall have 
the same meaning as specified by Stock Exchange for spot transactions.) 
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(b)  The securities so transferred shall be in conformity with the investment objective of the scheme to which such 
transfer has been made. 

o The Scheme shall not make any investment in: a) any unlisted security of an associate or group company of the 
Sponsor; or b) any security issued by way of private placement by any associate or group company of the Sponsor; 
or c) the listed securities of group companies of the Sponsor in excess of 25% of its net assets. 

o The Scheme shall buy and sell securities on the basis of deliveries and shall in all cases of purchases, take delivery of 
relevant securities and in all cases of sale, deliver the securities. 

o The Scheme shall not invest in any Fund of Funds Scheme. 
o No term loans for any purpose may be advanced by the Mutual Fund and the Mutual Fund shall not borrow except 

to meet temporary liquidity needs of the Schemes for the purpose of payment of interest or dividends to Unit 
holders, provided that the Mutual Fund shall not borrow more than 20% of the net assets of each of the Schemes 
and the duration of such borrowing shall not exceed a period of six months. 

o Debentures, irrespective of any residual maturity period (above or below one year), shall attract the investment 
restrictions as applicable for debt instruments as specified under Clause 1 and 1 A of Seventh Schedule to the 
Regulations. 

o Transactions in Government Securities by Mutual Fund shall be done only in dematerialised form. 
o The Scheme shall invest only in such securities which mature on or before the date of the maturity of the Scheme. 
o The Scheme shall make investment out of the NFO proceeds only on or after the closure of the NFO period. 
o The total exposure of the Scheme in a particular sector, based on AMFI classification (excluding investments in Bank 

CDs, CBLO, Government Securities, Treasury Bills and AAA rated securities issued by Public Financial Institutions and 
Public Sector Banks) shall not exceed 30% of the net assets of the Scheme. An additional exposure to financial 
services sector (over and above the existing 30% limit) not exceeding 10% of the net assets of the scheme may be 
made by way of investments in AA or higher rated securities of Housing Finance Companies (HFC’s) registered with 
National Housing Bank (NHB). However, the total investment in HFC’s shall not exceed 30% of the net assets of the 
scheme. 
 

Wherever investments are intended to be of a long-term nature, the securities shall be purchased or transferred in the name 

of the Fund, on account of the Scheme concerned. Modifications, if any, in the Investment Restrictions on account of 

amendments to the Regulations shall supersede/ override the provisions of the Trust Deed. 

All investment restrictions shall be applicable at the time of making investments. The AMC/ Trustees from time to time may 

alter these investment restrictions in conformity with the SEBI Regulations, so as to permit the Scheme to make its 

investments in the full spectrum of permitted investments to achieve its investment objective. 

Investment by AMC/ Sponsor/ Affiliates 

The AMC reserves the right to invest its own funds in the Scheme as may be decided by the AMC from time to time and in 

accordance with SEBI Circular no. SEBI/IMD/CIR No. 10/22701/03 dated December 12, 2003 regarding minimum number of 

investors in the Scheme/ Plan. Under the Regulations, the AMC is not permitted to charge any investment management and 

advisory fees. 

J. SCHEME PERFORMANCE 

This Scheme is a new scheme and does not have any performance track record. 
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III UNITS AND OFFER 

This section provides details you need to know for investing in the Scheme. 

A. NEW FUND OFFER (NFO) 

New Fund Offer Period 

This is the period during which a new 
Scheme sells its units to the investors. 

NFO Opens on : ______________________ 

NFO Closes on : ______________________ 

The AMC/Trustee reserves the right to extend the closing date, subject to the 
condition that the New Fund Offer shall not be kept open for more than 15 days. 
The AMC/Trustee reserves the right to close the NFO period earlier.  

New Fund Offer Price 

This is the price per unit that the 
investors have to pay to invest during 
the NFO. 

Rs. 10 per Unit 

Minimum Amount for Application in 
the NFO 

Investors can invest in an Option under the Schemes with a minimum investment 
of Rs. 5,000/- (Rupees Five Thousand only) and in multiples of Re. 1/- thereafter. 

Minimum Target Amount 

This is the minimum amount required 
to operate the Scheme and if this is 
not collected during the NFO period, 
then all the investors would be 
refunded the amount invested without 
any return. However, if AMC fails to 
refund the amount within 5 working 
days of closure of NFO, interest as 
specified by SEBI (currently 15% p.a.) 
will be paid to the investors from the 
expiry of said 5 working days. 

Minimum target amount of the Scheme: Rs. 20 Crore during the NFO period.  

Maximum Amount to be raised (if any) No Upper Limit 

Plans / Options offered Plans:   
Regular Plan and Direct Plan  

The Total expenses under the Direct Plan will be comparatively lower to Total 
expenses under Regular Plan, due to no distribution expenses and distributor 
commission;  

Investors subscribing under Direct Plan of a Scheme will have to indicate “Direct 
Plan” against the Scheme name in the application form Investors should also 
indicate “Direct” in the ARN column of the application form. However, in case 
Distributor code is mentioned in the application form, but “Direct Plan” is indicated 
against the Scheme name, the Distributor code will be ignored and the application 
will be processed under Direct Plan. Further, where application is received without 
mentioning ‘Direct Plan’ against the Scheme name but without Distributor code or 
“Direct” mentioned in the ARN Column, the application will be processed under 
Direct Plan 

Options :  

Dividend payout Option and Growth Option. 

Default Plan / Option: If the applicant does not indicate the choice of Plan / Option 
in the Application Form, the Fund accepts the application as being for Direct Plan / 
Growth Option. 

If the application is received incomplete with respect to not selecting Regular/Direct 
Plan, the application will be processed as under: 
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Broker Code mentioned 
by the investor 

Plan mentioned by the 
investor 

Default Plan to be 
captured 

Not mentioned Not mentioned Direct Plan 

Not mentioned Direct Direct Plan 

Not mentioned Regular Direct Plan 

Mentioned Direct Direct Plan 

Direct Not Mentioned Direct Plan 

Direct Regular Direct Plan 

Mentioned Regular Regular Plan 

Mentioned Not Mentioned Regular Plan 

In cases of wrong/ invalid/ incomplete ARN codes mentioned on the application 
form, the application shall be processed under Regular Plan. The AMC shall contact 
and obtain the correct ARN code within 30 calendar days of the receipt of the 
application form from the investor/ distributor. In case, the correct code is not 
received within 30 calendar days, the AMC shall reprocess the transaction under 
Direct Plan from the date of application without any exit load. 

Dividend Policy Growth Option: 

Under the Growth option, there will be no distribution of income  
and the return to investors will be only by way of capital gains, if  
any, through redemption at applicable NAV of Units held by them 

 

Dividend Option: 

Under the Dividend option, the Trustees may declare dividend subject to the 
availability of distributable surplus calculated in accordance with SEBI (MF) 
Regulations. The actual declaration of dividend and the frequency of distribution 
will be entirely at the discretion of the Trustees. The dividend would be paid to the 
Unitholders whose names appear in the Register of Unitholders as on the record 
date. There is no assurance or guarantee to the Unitholders as to the rate of 
dividend or the dividend would be paid regularly. If the Fund declares dividend, the 
NAV will stand to reduced by the amount of dividend and dividend distribution tax 
(if applicable) paid. All the dividend payments shall be in accordance and 
compliance with SEBI & NSE Regulations, as applicable from time to time. 

Dividend will be paid on the number of units held by the unit holder on the record 
date as per the records of CAMS (the Registrar) and /or as per the records 
maintained by depositories. The record date shall be announced by issue of notice 
in two newspapers 5 days in advance of the record date.  

Allotment Subject to the receipt of the specified Minimum Subscription Amount for the 
Scheme, full allotment will be made to all valid applications received during the 
New Fund Offer. The Trustee reserves the right, at their discretion without 
assigning any reason thereof, to reject any application. Allotment will be completed 
within 5 (Five) days after the closure of the New Fund Offer. 

Dematerialization of Units  The applicants intending to hold Units in dematerialized mode will be required to 
have a beneficiary account with a Depository Participant of the NSDL/CDSL and will 
be required to mention in the Application Form details of the beneficiary account 
at the time of purchasing Units during the NFO Period. The Account Statement will 
be sent to those Unit Holders who have opted to hold Units in physical (non-
dematerialized) form. However, if the Unit Holder so desires to hold the Units in a  

dematerialized form at a later date, he will be required to have a beneficiary 
account with a Depository Participant of the NSDL/CDSL and will have to submit the 
account statement alongwith the prescribed request form to any of the ISCs for 
Conversion of Units into demat form. The AMC will issue the Units in 
dematerialized form to the Unit holder within two Business Days from the date of 
receipt of such request.  
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Rematerialisation of Units  Rematerialization of Units can be carried out in accordance with the provisions of 
SEBI (Depositories and Participants) Regulations, 1996 as may be amended from 
time to time.  The process for rematerialisation of Units will be as follows :   

• Unit Holders/investors should submit a request to their respective Depository 
Participant for rematerialisation of Units in their beneficiary accounts.   

• Subject to availability of sufficient balance in the Unit Holder /investor's account, 
the Depository Participant will generate a Rematerialisation Request Number and 
the request will be despatched to the AMC/Registrar.   

• On acceptance of request from the  Depository Participant, the AMC/Registrar 
will dispatch the account statement to the investor and will also send electronic 
confirmation to the Depository Participant 

Refund In accordance with the Regulations, if the Scheme fails to collect the minimum 
subscription amount as specified above, the Fund shall be liable to refund the 
subscription money to the applicants within 5 working days of closure of NFO.  

In addition to the above, refund of subscription money to applicants whose 
applications are invalid for any reason whatsoever, will commence immediately 
after the allotment process is completed. Full amount will be refunded within 5 
working days of closure of NFO.  

If the Fund refunds the subscription money later than 5 working days, interest @ 
15% p.a. for delayed period will be paid and charged to the AMC. Refund orders 
will be marked ‘Account Payee only’ and drawn in the name of the applicant in the 
case of the sole applicant and in the name of the first applicant in all other cases. 

Who can invest 

This is an indicative list and you are 
requested to consult your financial 
advisor to ascertain whether the 
Scheme is suitable to your risk profile. 

The following persons (subject, wherever relevant, to purchase of units being 
permitted under their respective constitution and relevant state regulations) are 
eligible to subscribe to units : 

 Resident Adult individuals, either singly or jointly (not exceeding three) or 
on anyone or Survivor basis.   

 Parents/Lawful Guardian on behalf of minors. 

 Proprietorship in the name of Sole Proprietor 

 Karta of Hindu Undivided Family (HUF). 

 Partnership Firms. 

 Companies/Domestic Corporate Bodies/Societies/Association of 
Persons/Body of individuals/Clubs/Public Sector Undertakings registered in 
India if authorized and permitted to under applicable laws and regulations. 

 Charitable or Religious Trusts authorized to invest in units of Mutual Funds.  

 Mutual Funds registered with SEBI. 

 Banks (including co-operative Banks and Regional Rural Banks), Financial 
Institutions and Investment Institutions incorporated in or the Indian 
branches of banks incorporated outside India. 

 Non-Resident Indians, persons of Indian origin residing abroad (NRIs) on full 
repatriation basis and on non-repatriation basis.  

 Foreign portfolio  investors Wakf Boards or endowments and Registered 
Societies (including registered co-operative societies) and private trusts 
authorized to invest in units.  

 Army/Air Force/Navy/Para-military funds and other eligible institutions.  

 Scientific and/or industrial research organizations.  

 Multilateral Funding Agencies or Bodies Corporate incorporated outside 
India with the permission of Government of India / Reserve bank of India. 

 Overseas Financial Organizations which have entered into an arrangement 
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for investment in India, inter-alia with a mutual fund registered with SEBI 
and which arrangement is approved by Government of India. 

 Provident/Pension/Gratuity/Superannuation and such other retirement 
and employee benefit and other similar funds. 

 Other Associations, Institutions, Bodies, etc. authorized / qualified to invest 
in the units.  

Apart from the above, all other categories of investors permitted at present and in 
future are eligible to invest in the Scheme. 

The list given above is indicative and the applicable law, if any, shall supersede the 
list. 

Note: Minor Unit Holders, on becoming major, need to inform the Registrar about 
attaining majority, and provide his specimen signature duly authenticated by their 
banker as well as his details of bank account, a certified true copy of the PAN card 
and other documents, to enable the Registrar to update his records and allow them 
to operate the account in his own right. 

All cheques and bank drafts accompanying the application form should contain the 
application form number on its reverse. It is mandatory for every applicant to 
provide the name of the bank, branch, address, account type and number as per 
SEBI requirements and any Application Form without these details will be treated 
as incomplete. Such incomplete applications will be rejected. The Registrar/AMC 
may ask the investor to provide a blank cancelled cheque or its photocopy for the 
purpose of verifying the bank account number. 

Who cannot Invest a. Any individual who is a foreign national or any other entity that is not an 

Indian resident  under the Foreign Exchange Management Act, 1999 (FEMA) 

except where registered with SEBI as a FII or sub account of FII or otherwise 

explicitly permitted under FEMA Act/by RBI/by any other applicable 

authority. 

b. Pursuant to RBI A.P. (DIR Series) Circular No. 14 dated September 16, 2003, 

Overseas Corporate Bodies (OCBs) can not invest in Mutual Funds.. 

c. NRIs residing in Non-Compliant Countries and Territories (NCCTs) as 

determined by the Financial Action Task Force (FATF), from time to time. 

d. Residents of USA and Canada 

e. Such other persons as may be specified by AMC from time to time. 

Where can you submit the filled up 
applications 

The application form under NFO along with the instrument for payment can be 
submitted at the office of Registrar and Transfer Agent (CAMS)/designated offices 
/Investor Service Centre’s (ISCs) of India Infoline Asset Management Company Ltd. 
For details, please refer to the back cover page of this document. Also, additions 
may be made to the list of designated offices/ISCs/Collection Centers during the 
NFO period and such additions made shall be displayed on the website of Mutual 
Fund for the convenience of the investors. 

During the NFO, investors can also apply through the Application Supported by 
Block Accounts (ASBA) process. The investor has to fill the ASBA form and 
submitting the same to their respective banks, which in turn will block the amount 
in the account as per the authority contained in the ASBA form, and undertake 
other tasks as per the procedure specified therein. 

Certain selected Self Certified Syndicate Banks (SCSBs), who are registered with 
SEBI can provide ASBA facility. Investors are requested to check with their 
respective banks about the availability of the ASBA facility. Investors are requested 
to refer to the website of SEBI, NSE and BSE at www.sebi.gov.in, 
www.bseindia.com and www.nseindia.com for the complete list of controlling/ 
designated branches of above mentioned SCSBs. 

For complete details on ASBA refer Statement of Additional Information (SAI) 

http://www.sebi.gov.in/
http://www.bseindia.com/
http://www.nseindia.com/
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hosted on our website. 

How to Apply Please refer to the SAI and Application form for the instructions. 

Bank Account details SEBI has made it mandatory for investors to provide their bank details viz. name of 
bank, branch, address, account type and number, etc. to the Mutual Fund. 
Applications without complete bank details are liable to be rejected. The AMC will 
not be responsible for any loss arising out of fraudulent encashment of cheques/ 
warrants and/ or any delay/ loss in transit. 

Listing The units of the Scheme will be listed on NSE on allotment, It may also listed on any 
other exchanges subsequently.  

Dematerialization  The unit holders have option to hold units in the Dematerialized (electronic) mode. 

The applicant opting for units in demat form are required to have a beneficiary 
account with a Depository Participant of NSDL/CDSL and are required to indicate in 
the application the DP’s name, DP ID Number and beneficiary account number of 
the  applicant with the DP.  

Special Products / facilities available 
during the NFO 

The Mutual Fund will offer ASBA facility during the NFO of the Scheme.  

ASBA is an application containing authorisation given by the Investor to block the 
application money in his specified bank account towards the subscription of the 
units offered during the NFO of Scheme. If an Investor is applying through ASBA 
facility, the application money towards the subscription of units shall be debited 
from his specified bank account only if his/her application is selected for allotment 
of units. Please refer to the SAI for more details.   

All grievances relating to the ASBA facility may be addressed to the respective 
SCSBs, giving full details such as name, address of the applicant, number of Units 
applied for, counterfoil or the application reference given by the SCSBs, DBs or CBs, 
amount paid on application and the Designated Branch or the collection centre of 
the SCSB where the Application Form was submitted by the ASBA Investor.  

The policy regarding reissue of 
repurchased units, including the 
maximum extent, the manner of 
reissue, the entity (the scheme or the 
AMC) involved in the same.  

Not Applicable. 

Restrictions, if any, on the right to 
freely retain or dispose of units being 
offered. 

Units held by way of an Account Statement cannot be transferred. However units 
of the scheme held in dematerialised form, the units will be transferred and 
transmitted in accordance with the provisions of SEBI (Depositories and 
Participants) Regulations, as may be amended from time to time.  

The delivery instructions for transfer of Units will have to be lodged with the 
Depository Participant (DP) in the requisite form as may be required from time to 
time and transfer will be effected in accordance with the rules/regulations as may 
be in force governing transfer of securities in demat form. 

B. ONGOING OFFER DETAILS 

Ongoing Offer Period 

This is the date from which the scheme 

will reopen for subscription/redemption 

after the closure of the NFO period. 

The scheme is a close ended scheme. Investors can only invest during NFO. After 
listing of the scheme, units of the scheme held in demat mode can be traded on 
stock exchange  

Ongoing Price for subscription 
(purchase)/switch-in (from other 
schemes/plans of the mutual fund) by 
investors. 

Not applicable  
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Ongoing Price for redemption 

(sale)/switch out (to other schemes 

/plans of the mutual fund) by investors. 

Computation of load 

The units of the scheme held in demat mode can be traded on the stock exchange, 

post listing. On maturity the redemption will be at the applicable NAV. 

Since this is a close ended scheme, the redemption price shall not be lower than 

95% of the applicable NAV. 

Cut off timing for subscriptions/ 

redemptions / switches 

This is the time before which your 

application (complete in all respects) 

should reach the official points of 

acceptance 

Not applicable  

Where can the applications for 

subscription/ redemption/ switches be 

submitted? 

Not applicable  

Minimum Amount for purchase 

/redemption / switches in an Option of 

the Scheme 

Not applicable 

Minimum balance to be maintained in an 

Option of the Scheme and consequences 

of non maintenance. 

Not applicable 

Special products available No Special Products available under the scheme.  

How to Apply Please refer to the SAI and Application form for the instructions. 

Account Statements An applicant whose application has been accepted shall have the option of holding 
the units either in physical form or in dematerialised form. 

Units in Physical mode :- 

Investors opting to subscribe to / hold units in physical form will be sent, (i) by way 
of an e-mail and/or an sms to their registered e-mail address and or mobile number, 
an allotment confirmation, as soon as possible but not later than 5 Business Days 
from the date of acceptance of the request for subscription, and (ii) a CAS, as 
mentioned in ‘Consolidated Account Statement (CAS)’ below. 

Units in Demat Mode –  

For investors who hold Units in dematerialized form, a demat statement shall be 
provided by the DP in such form and in such manner and at such time as provided in 
the agreement with the beneficial owner. 

Consolidated Account Statement  On acceptance of an application for subscription or allotment of units, an 
allotment confirmation specifying the number of units allotted will be 
sent by way of an email and/or an SMS, within 5 Business Days from the 
date of receipt of the application, to the Unit holder’s registered e-mail 
address and/or mobile number. 

 Thereafter, the Unit Holder will be sent, on or before the 10th of the 
immediately succeeding month, by way of a mail / an e-mail, a CAS, 
containing the details of the transaction mentioned above as well as 
details of all other transactions effected by the Unit holder across 
schemes of all mutual funds during the preceding month, including 
his/her/its holdings at the end of the said month and details of 
transaction charges paid to distributors, as applicable. Investors may note 
that CAS will be issued on a monthly basis to all investors in whose folios 
transactions have taken place during the month concerned. 

 For the purpose of sending CAS, common investors across mutual funds 
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shall be identified by their PAN. 

 For those investors / unit holders who have provided an e-mail address, 
CAS will be sent by way of an e-mail. 

 In case of a specific request received from a Unit holder for a separate 
account statement, the AMC/Fund will provide such an account 
statement to the Unit Holder concerned, within 5 Business Days from the 
receipt of the request 

 In the event of inability to send CAS, for any reason whatsoever, or on 
receipt of specific requests from unit holders/investors, the AMC will 
send separate account statements. 

  

 In the event of a folio having more than one registered holder, the first named 
Unit holder will receive the CAS / account statement. 

 For folio(s) that are not updated with PAN details, it will not be possible 
to e-mail / mail CAS to the Unit holders concerned. It is therefore in the 
interest of Unit holders to ensure that their folios are updated with their 
PAN details. 

 In the case of a dormant investor, i.e. an investor in whose folio, no 
transaction has taken place during a six- month period ended March or 
September, a CAS detailing the investors’ holdings across all schemes of 
all mutual funds at the end of March or September, as the case may be, 
shall be sent by way of a mail / an e-mail on or before the 10th day of the 
month immediately succeeding the said March/September. The half 
yearly CAS will be sent by e-mail to Unit holders whose e-mail address is 
available, unless a specific request is made by any Unit holder to receive 
the CAS in physical form. 

 The expression, ‘transaction’, includes purchase redemption, switch, 
dividend payout, systematic investment plan, systematic withdrawal plan, 
systematic transfer plan and bonus transactions. 
 

Account Statements for investors holding units of the scheme in demat accounts:  
Vide SEBI circular no. CIR/MRD/DP/31/2014 dated November 12, 2014 the 
following shall be applicable for unitholders having a Demat Account: Investors 
having Mutual Fund investments and holding securities in demat account shall 
receive a single CAS from the depository. Consolidation of account statement 
shall be done on the basis of Permanent Account Number (PAN). Incase of 
multiple holding, it shall be PAN of the first holder and the pattern of holding. The 
CAS shall be generated on a monthly basis. If there is any transactions in any of 
the demat accounts of the investor or in any of his Mutual fund folios, depository 
shall send the CAS within 10 days from the month end. Incase there is no 
transaction in any of the mutual fund folios and demat accounts then CAS with 
the holding details, shall be sent to the investor on half-yearly basis. Incase an 
investor has multiple accounts across 2 depositories, the depository with whom 
the account has been opened earlier will be the default depository. However, 
where an investor doesn’t wish to receive CAS through e-mail, option shall be 
given to the investor to receive the CAS in physical form at the address registered 
in the depository system. If an investor does not wish to receive single CAS from 
the depository, an option shall be given to the investor to indicate negative 
consent and receive the normal CAS only w.r.t mutual fund investments in lieu of 
this single CAS. 

Dividend  The dividend warrants, if any shall be dispatched to the Unitholders within 30 

days of the date of declaration of the dividend. 

Dividend may also be paid to the Unitholder in any other manner viz., through 

ECS, Direct Credit or NEFT in to Bank account, RTGS facility offered RBI or through 

Banker's cheque, etc as the AMC may decide, from time to time for the smooth 

and efficient functioning of the Scheme 
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Redemption  

 

Investors will not be able to redeem their units during the tenor of the Scheme 

directly from the fund and there will be redemption by the fund only on the 

maturity of the Scheme. The redemption proceeds shall be dispatched to the unit 

holders within 10 Business days from the date of maturity of the Scheme 

Redemption proceeds will be paid by cheques, marked “Account Payee only” and 

drawn in the name of the sole holder/first-named holder (as determined by the 

records of the Registrar). The Bank Name and No., as specified in the Registrar’s 

records, will be mentioned in the cheque, which will be payable at par at all the 

cities designated by the Fund from time to time. If the Unitholder resides in any 

other city/town, he will be paid by a Demand Draft payable at the city/town of his 

residence. 

Redemption cheques will generally be sent to the Unitholder’s address, (or, if 

there is more than one joint holder, the address of the first-named holder) when 

the unit balance is confirmed with the records of the depository, not later than 10 

(Ten) Working Days from the date of redemption. Redemption proceeds may also 

be paid to the Unitholder in any other manner like through ECS, direct credit, 

RTGS, demand draft, etc as the AMC may decide, from time to time, for the 

smooth and the efficient functioning of the Scheme. Note: In case of unitholders, 

holding unit I demat mode, the mutual fund will rely on the address and the bank 

account details recorded in the depository system. Any changes to the address 

and bank account details can be made only through the depository system. 

Delay in payment of 

redemption/repurchase  proceeds  

The AMC shall be liable to pay interest to the unitholders at such rate as may be 

specified by SEBI for the period of such delay (presently @ 15% per annum). 

The policy regarding reissue of 

repurchased units, including the 

maximum extent, the manner of reissue, 

the entity (the scheme or the AMC) 

involved in the same.  

Not applicable. 

Restrictions, if any, on the right to freely 

retain or dispose of units being offered. 

Right to Limit Fresh Subscription & Redemption 

In case the size of the Scheme increases to a level which in the opinion of the 

Trustees is not manageable, the Trustees reserve the right to stop fresh 

subscription of units and also redeem the units on pro-rata basis to investors in 

order to reduce the size to a manageable level.  

The Trustees reserves the right at its sole discretion to withdraw/suspend the 

allotment/subscription of units in the Scheme temporarily or indefinitely, at the 

time of NFO, if it is viewed that increasing the size of the Scheme may prove 

detrimental to the Unit holders of the Scheme. An order to purchase the Units is 

not binding on and may be rejected by the AMC unless it has been confirmed in 

writing by the AMC and payment has been received for the same. 

Right to limit Redemption 

Not applicable as scheme is close ended and units will be redeemed by fund only 

on maturity  

Suspension of Sale and Redemption of 

Units 

The Trustee may decide to temporarily suspend determination of NAV of the 

Scheme and consequently sale and redemption of units, in any of the following 

events: 

1. When one or more stock exchanges or markets, which provide basis for 

valuation for a substantial portion of the assets of the Scheme are closed 
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otherwise than for ordinary holidays. 

2. When, as a result of political, economic or monetary events or any 

circumstances outside the control of the Trustee and the AMC, the 

disposal of the assets of the Scheme is not reasonable or would not 

reasonably be practicable without being detrimental to the interests of the 

Unit holders. 

3. In the event of breakdown in the means of communication used for the 

valuation of investments of the Scheme without which the value of the 

securities of the Scheme cannot be accurately calculated. 

4. During periods of extreme volatility of markets which in the opinion of the 

AMC are prejudicial to the interests of the Unit holders of the Scheme. 

5. In case of natural calamities, external aggression, internal disturbances, 

strikes, riots and bandhs. 

6. In the event of any force majeure or disaster that affects the normal 

functioning of the AMC or the Registrar. 

7. If so directed by SEBI. 

In the above eventualities mentioned above the time limits indicated above, for 

processing of requests for purchase of units will not be applicable.  

However the suspension or restriction of redemption under the Scheme shall be 

made applicable only after the approval from Board of Directors of AMC and 

Trustee. Till the Regulations require, the approval from the Board of Directors of 

AMC and Trustee giving details of circumstances and justification for the proposed 

action will also be informed to SEBI in advance. 

Purchase / Sale of the units of Scheme 

on the Exchange 

Buying / Selling of units of the Scheme on the Exchange is just like buying / selling 

any other normal listed security. If an investor has bought units, an investor has to 

pay the purchase amount to the broker / sub-broker such that the amount paid is 

realised before the funds pay-in day of the settlement cycle on the exchange. If an 

investor has sold units, an investor has to deliver the units to the broker / 

subbroker before the securities pay-in day of the settlement cycle on the exchange. 

The units (in the case of units bought) and the funds (in the case of units sold) are 

paid out to the broker on the payout day of the settlement cycle on the exchange. 

The trading member would pay the money or units to the investor in accordance 

with the time prescribed by the stock exchange regulation. If an investor has 

bought units, he/she should give standing instructions for ‘Delivery-In’ to his/her 

DP for accepting units in his/her beneficiary account. An investor should give the 

details of his/her beneficiary account and the DP-ID of his/her DP to his/her trading 

member. The trading member will transfer the units directly to his/her beneficiary 

account on receipt of the same from exchange clearing corporation. 

An investor who has sold units should instruct his/her Depository Participant (DP) 

to give ‘Delivery Out’ instructions to transfer the units from his/her beneficiary 

account to the Pool Account of his/her trading member through whom he/she have 

sold the units. The details of the pool a/c of his/her trading member to which the 

units are to be transferred, unit quantity etc. should be mentioned in the Delivery 

Out instructions given by him/her to the DP. The instructions should be given well 

before the prescribed securities pay-in day. SEBI has advised that the Delivery Out 

instructions should be given at least 24 hours prior to the cut-off time for the 

prescribed securities pay-in to avoid any rejection of instructions due to data entry 

errors, network problems, etc.  
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Cost of trading on the Stock Exchange Investor will have to bear the cost of brokerage and other applicable statutory 

levies e.g. Securities Transaction Tax, if any etc. when the units are bought or sold 

on the Stock Exchange. 

C. PERIODIC DISCLOSURES  

Net Asset Value 

This is the value per unit of the scheme 

on a particular day. You can ascertain 

the value of your investments by 

multiplying the NAV with your unit 

balance. 

The AMC shall calculate and announce the first NAV of the Scheme within a 

period of 5 working days from the date of the allotment.   

IIFL Mutual Fund shall calculate and disclose the Net Asset Value of the Scheme 

on all business days. The AMC will update the NAVs on AMFI website 

www.amfiindia.com before 9.00 p.m. on every business day and also on its 

website (www.iiflmf.com).  In case of any delay, in uploading of NAV on AMFI 

Website, the reasons for such delay would be explained to AMFI in writing. The 

NAV of the Scheme will be communicated to atleast two newspapers on all 

business days.   

Investors may obtain NAV information on any Working Day by calling the office 

of the AMC or any of the Investor Service Centers (ISC). 

If the NAVs are not available before commencement of the business hours on 

the following day due to any reasons, the Fund shall issue a press release 

providing reasons and explaining when the Fund will be able to publish the 

NAV. 

Half yearly Disclosures:  

Portfolio / Financial Results  

This is list of securities where the 

corpus of the scheme is currently 

invested. The market value of these 

investments is also slated in portfolio 

disclosures 

The Mutual fund shall publish a complete statement of the Scheme Portfolio 

within one month from the close of each half year (i.e. 31st March and 30th 

September), by way of an advertisement, at least in one National English daily 

and one regional newspaper in the language of the region where the head 

office of the Mutual Fund is located. 

The mutual fund may opt to send the portfolio statement to all unit holders in 

lieu of the advertisement (if applicable). 

Half Yearly Results The AMC shall within one month from the close of each half year(i.e. 31st 

March and 30th September), shall host a soft copy of unaudited/ audited 

financial results on its website and shall publish an advertisement disclosing the 

hosting of such financial results in the newspapers or as may be prescribed 

under the Regulations from time to time. 

Monthly Portfolio Disclosure  

 

The Fund shall every month disclose portfolio of the Scheme as on the last day 
of the month on its website viz. www.iiflmf.com, on or before the tenth day of 
the succeeding month. 

Annual Report An abridged / full Scheme-wise annual report, in electronic form, will be e-
mailed to all unit holders who have provided their e-mail ids, not later than 
four months from the date of closure of the relevant accounting year. 

In the event of receipt of a request from a unit holder for a physical copy of 
the abridged/full Scheme-wise annual report, notwithstanding the registration 
of such a unit holder’s e-mail address, the AMC will provide the unit holder 
with a physical copy. 

In the case of any unit holder whose email address is not available with the 
AMC/Fund and has not been provided to the AMC/Fund even on request, a 
physical copy of the abridged/full Scheme-wise annual report will be sent to 
the unit holder. 

The link of the full Scheme-wise annual report will be displayed prominently 
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on the website of the AMC, viz., www.iiflmf.com and physical copies will be 

made available for inspection at the head office of the AMC. Further, a copy of 

the full Scheme-wise annual report / abridged summary will be made available 

to unit holders on request. 

Associate Transactions  Please refer to Statement of Additional Information (SAI). 

Taxation 

The information is provided for general 

information only. However, in view of 

the individual nature of the 

implications, each investor is advised to 

consult his or her own tax 

advisors/authorised dealers with 

respect to the specific amount of tax 

and other implications arising out of his 

or her participation in the schemes. 

For details on taxation please refer to the clause on Taxation in the Scheme 

Additional Information (SAI). 

 

Jurisdiction The jurisdiction for any matters or disputes arising out of the scheme shall 

reside with the Courts in India. 

Investor Services For any enquires/ complaints/ service requests / etc. the investors may 
contact: 
 i. Computer Age Management Services Pvt. Ltd. (RTA) 
No. 178 (New No. 10), M.G. R. Salai (Formerly known as Kodambakkam High 
Road), Nungambakkam, Chennai – 600 034 Toll free no. : 1800-200-2267 
 
ii. India Infoline Asset Management Company Ltd  

Mr. Chandan Bhatnagar 

India Infoline Asset Management Company Ltd. 

IIFL Centre,  6
th

 Floor, 

Kamala City, S.B. Marg, 

Lower Parel, Mumbai – 400 013 

Tel (91 22) 4249 9000 Fax: (91 22) 2495 4310 

Email: service@iiflmf.com 

Investors are advised to contact any of the ISCs or the AMC by calling the toll 

free no. 1800-200-2267. Investors can also visit the website at 

www.iiflmf.com for complete details. 

  

http://www.iiflmf.com/
mailto:service@iiflmf.com
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D. COMPUTATION OF NAV 

NAV of units under the Scheme shall be calculated as shown below:  

NAV (Rs.) = 

Market or Fair Value of Scheme's investments + Current Assets - Current Liabilities and Provision  

(including accrued expenses) 

No. of Units outstanding under Scheme/Plan on the Valuation Date 

 

The NAV will be calculated upto four decimals. The first NAV will be calculated and announced not later than 5 workings days 

from the date of allotment in the NFO. Thereafter, the NAV shall be calculated for close of each working day. The 

computation of NAV shall be in conformity with SEBI Regulations and guidelines as prescribed from time to time. 

IV. FEES AND EXPENSES 

This section outlines the expenses that will be charged to the Scheme. 

A. NEW FUND OFFER (NFO) EXPENSES 

 All expenses incurred for the purpose of various activities related to the NFO like sales and distribution fees paid 

marketing and advertising, registrar expenses, printing and stationery, bank charges etc would be borne by the AMC 

and not by the scheme of mutual fund.  

B. ANNUAL SCHEME RECURRING EXPENSES 

 These are the fees and expenses for operating the Scheme. These expenses include Investment Management and 

Advisory Fee charged by the AMC, Registrar and Transfer Agents’ fee, marketing and selling costs etc. as given in the 

table below:  

As per Regulation 52 (6) (c) of SEBI Regulations, the maximum annual scheme recurring expenses including the 
investment management fees that can be charged to the Scheme is as follows: 

Daily Net 
Assets(Rs.)  

First 100 crores  Next 300 crores  Next 300 crores  Balance Assets  

% per annum  2.25%  2.00%  1.75%  1.50%  

 
In addition to total expense limits mentioned above, the AMC may charge the following in terms of Regulation 52(6A) 
of SEBI Regulations:  

a. Additional expenses not exceeding of 0.30% of daily net assets for inflows from specified cities  
b. Brokerage and transaction costs (including service tax) which are  incurred  for the  purpose  of execution  

of  trade  and  is included  in the cost of investment,  not exceeding  0.12  per cent in case of cash market 
transactions and 0.05 per cent in case   of  derivatives   transactions.  

c. Additional expenses incurred towards different heads mentioned under Regulations 52(2) and 52(4) of SEBI 
Regulations, not exceeding 0.20 per cent of daily net assets of the scheme. 
 

The AMC has estimated the following annual recurring expenses on daily net assets of the Scheme. For the actual 
current expenses being charged, the investor should refer to the website: 

Expense Head % of daily Net 
Assets 

 Regular Plan 

Investment Management and Advisory Fees 

Up to 2.25% 

Trustee fee 

Audit fees 

Custodian fees 

RTA Fees 

Marketing & Selling expense incl. agent commission 

Cost related to investor communications 

Cost of fund transfer from location to location 

Cost of providing account statements & dividend redemption cheques & warrants 

Costs of statutory Advertisements 

Cost towards investor education & awareness (at least 2 bps) 
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Brokerage & transaction cost over and above 12 bps and 5 bps for cash and derivative 
market trades respectively 

Service tax on expenses other than investment and advisory fees 

Service tax* on brokerage and transaction cost 

Other expenses(including listing expenses) 

Maximum total expense ratio (TER) permissible under Regulation 52 (6)(c)(i) & (6) (a) Upto 2.25% 

Additional expenses under regulation 52 (6A) (c) Up to 0.20% 

^Additional expenses for gross new inflows from specified cities Up to 0.30% 

These estimates of Investment Management Fees and Expenses have been made in good faith as per the information 

available to the Investment Manager and are subject to change inter-se, which may be more or less than estimated 

above. Any expenditure in excess of the said prescribed limit shall be borne by the AMC.  

*In addition to above mentioned limits, the Service tax payable on investment and advisory service fees (‘AMC Fees’) 

charged by India Infoline Asset Management Company Limited (IIFLAMC) will be charged to the Scheme.  

^ Expenses not exceeding of 0.30 % Of daily net assets, if the new inflows from such cities as specified by the SEBI, 
from time to time are at least : 

 30 per cent of the gross new inflows into the scheme, or; 

 15 per cent of the average assets under management (year to date) of the scheme, whichever is higher; 

 
Provided that if inflows from such cities are less than the higher of the above, such expenses on daily net 
assets of the scheme shall be charged on proportionate basis. Provided further that expenses charged under 
this clause shall be utilised for distribution expenses incurred for bringing inflows from such cities. Provided 
further that amount incurred as expense on account of inflows from such cities shall be credited back to the 
scheme in case the said inflows are redeemed within a period of one year from the date of investment. 

 

"Direct plan shall have a lower expense ratio excluding distribution expenses, commission etc and no 
commission shall be paid from such plan. 

 
C. LOAD STRUCTURE 

Load is an amount which is paid by the investor to subscribe to the units or to redeem the units from the Scheme. 

This amount is used by the AMC to pay commissions to the distributor and to take care of other marketing and 

selling expenses. Load amounts are variable and are subject to change from time to time. For the current applicable 

structure, please refer to the website of the AMC www.iiflmf.com or may call at toll free no. 1800-200-2267 or your 

distributor. 

Entry Load: In terms of SEBI Circular No. SEBI/IMD/CIR No. 4/168230/09 dated June 30, 2009, no entry load will be 

charged on purchase / additional purchase / switch-in. The upfront commission, if any, on investment made by the 

investor shall be paid by the investor directly to the Distributor, based on his assessment of various factors including 

the service rendered by the Distributor. 

Exit Load: Nil 

Transaction charge:  
In terms of SEBI circular no. CIR/ IMD/ DF/ 13/ 2011 dated August 22, 2011, as amended from time to time, in case 
of purchases/subscriptions/new inflows only (lump sum and SIP), of Rs.10,000/ – and above per subscription; 
transaction charge shall be levied and be paid to the distributors/ brokers (who have opted in for charging the 
transaction charges based on ‘type of the Product’) in respect of applications routed through them, subject to the 
following:  
• For Existing / New investors: Rs.100 / Rs.150 as applicable per subscription of Rs.10,000/ – and above  
• Transaction charge for SIP shall be applicable only if the total commitment through SIP amounts to Rs.10,000/ – 
and above. In such cases the transaction charge would be recovered in maximum 3/4 successful installments.  
• There shall be no transaction charge on subscription below Rs.10,000/-.  
• There shall be no transaction charges on direct investments.  
• There shall be no transaction charges in case of Switch, DTP, STP, SWP.   
The Transaction Charge as mentioned above shall be deducted by AMC from the subscription amount of the unit 
holder and paid to the distributor. The balance amount shall be invested in the Scheme.  

http://www.iiflmf.com/
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The statement of account will state the net investment i.e gross subscription less transaction charge and will state 
the number of units allotted against the net investment.  
 
The upfront commission on investment made by the investor, if any, shall be paid to the AMFI registered distributor 
directly by the investor, based on the investor’s assessment of various factors including service rendered by the 
distributor. 
 

Under the Scheme, the AMC reserves the right to change/modify/alter the load structure if it so deems fit in the 

interest of smooth and efficient functioning of the Scheme, subject to maximum limits as prescribed under the SEBI 

Regulations. The load may also be changed from time to time and in case of exit/redemption, load may be linked to 

the period of holding, while in case of entry load, the same may be linked to the amount of investment.  

Any imposition or enhancement in the load structure shall apply on a prospective basis and in no case the same 

would affect the existing investors adversely. Bonus units and units issued on reinvestment of dividends shall not be 

subject to entry and exit load. 

The investor is requested to check the prevailing load structure of the Scheme before investing. For any change in 

load structure, AMC will issue an addendum and display it on the website/Investor Service Centres.   

At the time of change in load structure in future, the AMC will take following steps: 

• The addendum detailing the changes shall be attached to SID and Key Information Memorandum (KIM). The 

addendum will be circulated to all the distributors so that the same can be attached to all SID and KIM already 

in stock.  

• Arrangements shall be made to display the changes/modifications in the SID in the form of a notice in all 

investor service centers and distributors/brokers offices. 

• The introduction of the exit load/CDSC along with the details shall be stamped in the acknowledgement slip 

issued to the investors on submission of the application form and may also be disclosed in the statement of 

accounts issued after the introduction of such load/CDSC.  

• A public notice may be given in respect of such changes in one English daily newspaper having nationwide 

circulation as well as in a newspaper published in the language of region where the Head Office of the Mutual 

Fund is situated. 

• The Fund shall display the addendum on its website (www.iiflmf.com) 

 
D. WAIVER OF LOAD FOR DIRECT APPLICATIONS 
 

Not Applicable - Pursuant to SEBI Circular dated June 30, 2009 no entry load will be charged for purchase / 

additional purchase / switch-in accepted by the Fund with effect from August 01, 2009. Similarly, no entry load will 

be charged with respect to applications for registrations under systematic investment plans/systematic transfer 

plans accepted by the Fund with effect from August 01, 2009. The upfront commission on investment made by the 

investor, if any, shall be paid to the ARN Holder (AMFI registered Distributor) directly by the investor, based on the 

investor’s assessment of various factors including service rendered by the ARN Holder. 

V. RIGHTS OF UNITHOLDERS 

Please refer to SAI for details. 

VI. PENALTIES, PENDING LITIGATION OR PROCEEDINGS, FINDINGS OF INSPECTIONS OR INVESTIGATIONS FOR WHICH 

ACTION MAY HAVE BEEN TAKEN OR IS IN THE PROCESS OF BEING TAKEN BY ANY REGULATORY AUTHORITY 

All disclosures regarding penalties and action(s) taken against foreign Sponsor(s) may be limited to the jurisdiction of the 

country where the principal activities (in terms of income / revenue) of the Sponsor(s) are carried out or where the 

headquarters of the Sponsor(s) is situated. Further, only top 10 monetary penalties during the last three years shall be 

disclosed. - Not Applicable 

http://www.iiflmf.com/
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In case of Indian Sponsor(s), details of all monetary penalties imposed and/ or action taken during the last three years or 

pending with any financial regulatory body or governmental authority, against Sponsor(s) and/ or the AMC and/ or the Board 

of Trustees /Trustee Company; for irregularities or for violations in the financial services sector, or for defaults with respect to 

share holders or debenture holders and depositors, or for economic offences, or for violation of securities law. Details of 

settlement, if any, arrived at with the aforesaid authorities during the last three years shall also be disclosed – None 

Details of all enforcement actions taken by SEBI in the last three years and/ or pending with SEBI for the violation of SEBI Act, 

1992 and Rules and Regulations framed there under including debarment and/ or suspension and/ or cancellation and/ or 

imposition of monetary penalty/adjudication/enquiry proceedings, if any, to which the Sponsor(s) and/ or the AMC and/ or 

the Board of Trustees /Trustee Company and/ or any of the directors and/ or key personnel (especially the fund managers) of 

the AMC and Trustee Company were/ are a party. The details of the violation shall also be disclosed. - None 

Any pending material civil or criminal litigation incidental to the business of the Mutual Fund to which the Sponsor(s) and/ or 

the AMC and/ or the Board of Trustees /Trustee Company and/ or any of the directors and/ or key personnel are a party 

should also be disclosed separately.- None 

Any deficiency in the systems and operations of the Sponsor(s) and/ or the AMC and/ or the Board of Trustees/Trustee 

Company which SEBI has specifically advised to be disclosed in the SID, or which has been notified by any other regulatory 

agency, shall be disclosed.- None 

The Trustees have approved this Scheme Information Document on January 11, 2012 and have ensured that the Scheme is 

a new product offered by IIFL Mutual Fund and is not a minor modification of the existing Schemes. 

Notwithstanding anything contained in this Scheme Information Document, the provisions of the SEBI (Mutual Funds) 

Regulations, 1996 and the guidelines there under shall be applicable.  

       

      For and behalf of  
      India Infoline Asset Management Company Limited  
Place: Mumbai      Sd/-  
Date: ______, 2015     Chief Executive Officer 

       

  

 


